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ILLEGAL TOLL COLLECTION ON NATIONAL HIGHWAY NO. 46
 
429.   SHRI DIGVIJAYA SINGH:
                        
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:-
(a)	whether it is a fact that the road between Betul and Obaidulla Ganj on National Highway No. 46 is in dilapidated condition and construction work is incomplete;
 
(b)	if so, whether the toll is being collected at the Kundi toll plaza on that section, if so, the reasons therefor; and
 
(c)	whether toll collection will be stopped?
 

ANSWER

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS
(SHRI NITIN JAIRAM GADKARI) 
(a) to (c)	The section from Betul to Obaidulla Ganj has been 4-laned and maintained in traffic worthy condition under defect liability period by the respective Engineering, Procurement and Construction (EPC) contractor except in 20.91 km, which is in Ghat section. The said section of 20.91 km could not be 4-laned due to pending  wildlife clearance and ongoing litigation. However, the said section is also being maintained through engagement of separate O&M agency. Further, the user fee is collected only for the completed length as per National Highway Fee (Determination and Collection) Rules, 2008.
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